LCP A=24/ 97

. ‘Counsel for the applicent,.Shri G-P.D:]'ha*ﬁ"x

Y « - -

K\, W . Heard the learned counsel for the applic;;t'. -
09511 oj{Y ) Issue notice tc respondent no.1 only to show cause -
% o @s to why contempt proceeding be not initisted ,

I - against him for non-complience of the order .date

20.9.96 passed in OA 280/86. Reply may ve filed within
4 weeks. Requisites to'oe filed within a week,
List this ease on 29,5.97 for hearing on contempt

NP\Q)
[ matter, _ - {.\/
o : (5 Re/Add 8 : (VeN, Mehrotra)

Nemoer Vice~Ch alrman

List it on 12.8.97 for hearing on con empt matter.

24/ 29 5. 97.
: |
/CBS/ ) (V.N. Mehrotra)
» C e e - Vice-chairman

3./ 12.8.97. List it on 6.10.97 for hearing on CCPA,
| \
(V.N. Mehrotra)

/CBS/ ' ‘ : .
Vice-chairmn

4/06,10,97 Smce DB is not available, case is a Journed

s ine-~die tlll DB is constltuted. WW

(V.N.Mehrotra)
vVice~Chairman




| CCPA-24/97
& ‘5/2 .6.98 Shri J.N,Pandey, Senior S'tanc‘liﬁg'C6unsel,
4 | - . prays for rhree weeks ' time to file reply on behalf
dﬁj of Respondent No.l. Time allowed. Rejoinder, if any, -
. "‘ . ' be filed kkxmm within three ‘weeks thereafter.
IR ST Llst the CC;PA for hearing on 2nd of September,
. 1998. ;' g » N
- , = W
P ( L.R.XK. Prasad ) - ( V.N.Mehrotra )
SKS Member (A) Vice-Chairman
‘ o - ;"'f’\ L
st 6/02.09. 98 : Shri J.N.Pandey, the learned SSC for the rés-
R&f&‘d/ “ L pondents states that he has filed reply today. Let
LL‘JD N - SR .~ the same be kept on record, The 1eamed counsel :
Q6. @j y _ for the applicant is allowed ‘three weeks time to
) . | file rejoinder, -
wgg ' o List on 27.11,1998 for hea.ring ° ,c*_é_ntergpt_, "
4 ' (Lo e K.Prasad) ' (V.N.Mehrotra)
Cgaam& CWf - \ ‘ :
6/’"4!’4‘” SKI . Membe r(A) _ - Vice-Chaiman
a _ | e
*%0 4. <" ) . . | . . ' | ‘ . ) "
.ﬂ_—-— - 7/27.11.98 Shri a.Tripathy, counsel for the applicant.
Re-hes - Shri V.M.K.Sinha, SSC for the respondents.
T ‘Show causw notice Was issyed in this case =

]

askmg the ‘respondents to file reply ds to why
contempt proceeding be not initjiated against them
‘f[or non—compl:.ance of the order dated 20,09, 1996
_,passed 1_n 0.A, No, 280496. The show cause reply has
been filed and it appears that the said order of
the Tribunal has already been compléed by the res-
pondents, As the order of this Tribunal dated
20,09,1996 -has already been complied, the contempt
proceeding is hereby dmpped/ Q{Ns@wfeék

The CCPA is cisposed of accordingly. '

The learned counsel states that the appli-
cant would 1like to file a fresh @.A. against the
disposal of his represenﬁatione He is at 1liberty

to do so if so advised,
I %3 (Lakik hman Jh%%?n@‘) (L. j.x.lrrasad)/yu) ‘




